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quantity of sUiarcane cruahed is .. 
tollows: 

Total Total 
quantity 

bonded/ 
regiltered 

Qty, 
eruahed 

(In lakh tonnea) 
Uttar Pradesh 212/202- lloo'g 
Haryana 18'00 17' 75 
Bihar 12' 70 gl' g8 
Tamil Nadu 52' 10 52'80 
Pondicherry I' 58 I' 56 
PlIDjab 1;)·20 10'20 
Kerala 2'78 2' 17 
Andhra Pradesh 44'50 46 '15 
Gujarat go' 75'- 30 '75 
Nagaland Nil Nil 

• ~ 12 la,<h tonnes represented cane bond-
ed initially of which 202 lakh tonnes 
were offered, 

• ·The procedure of bonding does not 
exist in Gujarat as all factories are in 
the cooperative sector. 

The InformatiOn regarding the total 
quantity bonded/registered in respect 
of the other States has not yet been 
received and will be laid on the Table 
Of the Sabha on receipt. The infor-
mation regarding the total quantity 
of cane crushed in respect of the other 
States is as follows: 

(In lakh tonnes) 

Total 
Quanti:! 
cruahe 

West Bengal 1,65 

Allam 0,81 

Madhya Pradesh 7'45 

Rajasthan 4'79 
Orilla 11'03 

Maharashtra 192'111 

Karnataka 53'00 

Goa 1'04 

TOTAL 262' 98 

So far· 88 U,p, is concerned, it may 
be mentioned that 88 on 25-7-78, 27 
sugar factories were still crUahinI 
sugarcane, Hence, until the cloeure 
at all the factories it will not be possi-
ble to estimate The quantity of su,ar-
cane which could not be crushed. 
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House Bulldln, Advance to the Emp-
loyees of Government Medical store 

Depot, Madras 

2167, SHRI A. MURUGESAN: Will 
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
T A TION be pleased to state: 

(a) whether the enhancement of 
House Building Advance applied for, 
for the complete and Incomplete 
items of Houses of the Five Sche-
duled Caste Employees of Govern-
ment Medical Store Depot, MI¥iru, 
though they are entitled, have been 
rejected after 3 years of the receipt 
{)f their applications in HOIlli!l, 
Ministry; if so on what 8I'Ounds and 
who is responsible tor this delayed 
action; 

(b) is it a tact that the Scheduled 
Caste Employees have been PUt into 




